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O R D E R 

24.07.2019   Learned counsel for the Appellant submits that in terms of 

Section 27 of the ‘I&B Code’, the ‘Committee of Creditors’ is not required to record 

reason for replacement of the ‘Resolution Professional’.  It is submitted that if 

reason is recorded, the matter is required to be reported to the IBBI and in the 

resolution process, the ‘Committee of Creditors’ cannot await the decision of the 

IBBI.  It is further submitted that the Adjudicating Authority failed to notice that 

the provision of Section 27 of the I&B Code only requires voting share of 66 % 

and cannot call for any other ground.  In the present case, the ‘Committee of 

Creditors’ has with 88 % share decided to remove the ‘Resolution Professional’.  

 Learned counsel for the Appellant further submits that subsequently the 

Adjudicating Authority has directed the present ‘Resolution Professional’ to file 

for order of liquidation though the ‘Committee of Creditors’ in its meeting decided 

to ask for ‘extension of certain period’ / ‘liquidation’, if any. 

 Let notice be issued on the Respondent.    
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Mr. Saurabh Kalia, Advocate appears on behalf of the ‘Resolution 

Professional’.  No further notice need be issued to him.  He is allowed to file reply-

affidavit within a week. 

 Post the case ‘for orders’ on 6th August, 2019.  The appeal may be 

disposed of on the next date. 

 Until further orders, the Adjudicating Authority (National Company Law 

Tribunal), Ahmedabad Bench, Ahmedabad will not pass any order of 

‘Liquidation’.  
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